1904.] Local Authorities Loan. Pl

ACT No. TIT oF 1904

- PassEp BY THE GovERNOR GuNeraL oF INpia 18 CouNoIL.

8 (Received the assent of the Qovernor Gencral oﬁ the 20tk Feé-
- - ruary, 1904.) :

An Act to make further _provision regarding
the borrowing powers of certain local
authorities, '

j'\V‘HEBEAS it is expedient to make further provi-’
sion regarding the borrowing powers of certain
local authorities ; It is hereby enacted as follows :—

1. (1) This Act may be called the Local Autho- Shost title
rities Loan Act, 1904. - and extent.

(2) Itappliesonly to the local authorities specified
in the schedule, and any other local authority to which
the Governor General in Council may, by notification
in the Gazette of India, extend its provisions.

2. Notwithstanding anything in any other enact- Issue of
ment for the time being in force, but subject always fotorm
‘ to the provisions of section 25 of the Indian Paper
XX of 1882. Currency Act, 1882, a local authority may, with the
previous sanction of the Governor General in Couneil,
borrow money by means of the issue of bills repayable
within any period, not exceeding twelve months, for
any purpose for which such local authority may
lawfully borrow money under any law for the time-
being in force: ' , —
' Provided that the amount of the bills which may
be so issued; shall not exceed, when the amount of the
other moneys for the time being borrowed by such
local authority is taken into acecount, the total amount
. which such local authority is empowered by law to
' borrow. ' : '

8. Notwithstanding anything in any other enact- Power of
ment for the time being in force, a local authority Perroving
o - to vepay Y
: may, previous
B loan.
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may, Wlth the previous sanctlon of the Grovernor.
General in Oouncil, borrow money in any manner

-authorised by law for the purpose of repaying money-

previously borrowed in accordance with lay :

Provided that nothing in this section shall be " 
deemed to empower a local authority to fix a period

for the repayment of any money borrowed there-

under which, when the period fixed for the 1epayment'
of the money previously borrowed is taken into’
account, will exceed the maximum period fixed for
the repayment of a loan by or under any: enactment
for the time being in force.

4, The Governor General in Councll mway, by
general or special order, regulate the conditions.on
which money may be borrowed or repaid under this
Act.

THE SCHEDULE.
 (8ee section 1.)

The Corpmailon of Calcutia.

‘t he Commissioners for the Port of .Calcutta,

The Municipal Corporation of the City of Bombay.
The Trustees of the Port of Bombay.

Phe Municipal Commissioners for the City of Madxas.
"The T'rustees of the Harbour of Madras.

The Muanicipal Committee of Rangoon,

The Commigsioners for the Port of Rangoon.

The Municipality of Karachi.

The Trustees of the Port of Karachi.

The Trustees for the Implovement of the Clty of Bombay'.




